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as a separate compilation,

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legislative Department)
New Delhi, the 5th May, 1975/ Vaisakha 15, 1897 (Saka)

The following Act of Parliament received the assent of the President
on the 3rd May, 1975, and is hereby published for general information: —-

“THE CONSTITUTION (THIRTY-SEVENTH AMENDMENT)
: .ACT, 1975
[3rd May, 1975]
An Act further to amend the Constitution of India.

Bk it enacted by Parliament in the Twenty-sixth Year of the Republic
-of India as follows:—

1. This Act may be called the Constitution (Thirty-Seventh Amend- ghor
ment) Act, 1975. . title.

2. In article 239A of the Constitution, in clause (1), for the words Amend-
“Pondicherry and Mizoram”, the words “Pondicherry, Mizoram and mentof

i article
Arunachal Pradesh” shall be substituted. Ty

3. In article 240 of the Constitution, in clause (1), 1‘r‘1 botl} the provi.:sos, Amend.
for the words “Pondicherry or Mizoram”, the words “Pondicherry, Mizo- ment of
ram or Arunachal Pradesh” shall be substituted. ;&té_cle

K. K. SUNDARAM,
Secy. to the Govt. of India.



